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(Authorised English Translation)

Bill No. 22 of 2010

THE RAJASTHAN VALUE ADDED TAX (AMENDMENT)

BILL, 2010

(To be introduced in the Rajasthan Legislative Assembly)

A

Bill

further to amend the Rajasthan Value Added Tax Act, 2003.
Be it enacted by the Rajasthan State Legislature in the

Sixty-first Year of the Republic of India, as follows:-

1. Short title and commencement.—(1) This Act may be
called the Rajasthan Value Added Tax (Amendment) Act, 2010.
(2) It shall be come into force on the date of its

publication in the Official Gazette.

2. Amendment of section 20, Rajasthan Act No. 4 of
2003.-In section 20 of the Rajasthan Value Added Tax Act,
2003(Act No. 4 of 2003),—

(1)

(i)

nn

for the existing punctuation mark ".",
appearing at the end of sub-section (2A), the
punctuation mark ":" shall be substituted;
and

after the existing sub-section (2A), so
amended, the following proviso shall be
added, namely:-

"Provided that the State Government
may, if it considers necessary in the public
interest so to do, exempt, by notification in
the Official Gazette, any class of sales or
purchases from the provision of this sub-
section.".
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STATEMENT OF OBJECTS AND REASONS

The existing sub-section (2A) of section 20 of the
Rajasthan Value Added Tax Act, 2003 provides that every
Government department, public sector undertaking, corporation,
company, co-operative society, municipality, Panchayati Raj
Institution, local authority or statutory body which makes
purchases from a registered dealer shall deduct an amount equal to
tax payable by such dealer from the amount payable to such dealer
and shall deposit or credit the same in the Government account.

In respect of certain class of sales, the aforesaid provision
is causing hardship to the dealers and also to the Government
departments, public sector undertakings, corporations, comparies,
co-operative societies, municipalities, Panchayati Raj Institutions,
local authorities and statutory bodies, therefore, it is considered
appropriate that State Government be empowered to exempt such
class of sales or purchases from the operation of aforesaid sub-
section (2A). Accordingly, a proviso to that effect is proposed to
be added after the aforesaid sub-section (2A).

This Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

JEND TEAN,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN VALUE
ADDED TAX ACT, 2003
(Act No. 4 of 2003)

XX XX XX XX

20. Payment of tax.—(1) to (2)  xx XX XX

(2A) Notwithstanding anything contained in this Act, but
subject to the provisions of sub-section (2), where a registered
dealer sells goods to a department of the State Government or to a
public sector undertaking, corporation or company owned or
controlled by the State Government or a co-operative society
having contribution of State Government in its share capital or a
municipality or a Panchayati Raj Institution at district and block
level or any other local authority or statutory body constituted by
or under a law of the State Legislature, such department, public
sector undertaking, corporation, company, co-operative society,
municipality, Panchayati Raj Institution, local authority or
statutory body, as the case may be, shall deduct from the amount
payable to the selling dealer an amount equal to tax payable by
such dealer on such goods and shall deposit or credit the same in
the Government account, in the manner and in the time as may be
prescribed.

(3) to (6) XX XX XX
XX XX XX XX
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